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ConversiOn 01 Telephone Excb&Dce 
at Navsari Into Auto-£!xchan«e 

111820. SHRI C. D. PATEL: Will the 
Minister of COMMUNICATIONS be 
pleased to state: 

{a) whether there is any plan to 
:onvert Navsari (Distt. Bulsar, Guja-
rat) Telephone Exchange into Auto-
Exchange; and 

(b) if so,. when it is likely to be 
taken Up? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): 
(a) It is the objective of the P&T De-
partment to autotnatiae all lar.e 
.an.at ..• xchanJe' .inc1QA.1in. NaVll8ri 

as .. rly as availabiUt7 of ftnancial 
and material reIOurce. permit. l)e.. 
tailed Plana and Project for an auto-
matic exchange at Navaari wUl be 
prepared after a site for a new build-
ing is available. 

(b) A suitable plot of land for an 
a utomataic exchange buildma has 
been selected an(! action for its acqui-
sition is in progress. 

SHRI C. D. PATEL: Mr. Speaker, 
Sir, at the outset, I submit that the 
very perusal of the reply does not 
reflect the correct picture. It is a 
very sorry state of affairs that the 
information supplied by the hon.. Min-
ister is not correct. As for 88 Navsri 
is concerned, it is the biggest city in 
Bulsar District. Small cities Uk • 
Amalsad, Anaval aDd Basada have 
been provided with Auto-Exchanges 
whereas Navsari for the last 35 years, 
despite the demand, has been equip-
ped with the old central battery 
multi-purpose system. I would like 
to know from the hon. Mlnister-
there was a scheme to~ulated SOEne 
time back called 'National Switching 
Plant Scheme'-whether that scheme 
is still in existence and being imple-
mented; and whether N avsarj city is 
being covered by the plant. Lastly, I 
would like to draw the attention of 
the hon. Minister to how his reply is 
incorrect. Part (b) of his reply says: 
"A suitable plot of land for an auto-
matic exchange building has been 
selected and action for its acquisition 
is in progress." This reply is so in .. 
correct that let the hone Minister 
inform Us whether any acquisition. 
proceedings have been ComJDeD,cec!. 
leave aside the award under aectlOI1 
11; but whether any notification Ullder 
sections 4 and 6 of the Land Acquisi-
tion Act has been issued. I also put 
the question to the hon. Minister. 
Whether the survey number can be 
given by him. 

MR. SPEAKER: You can put a 
pointed question. 

SHRI C. D. PATEL: My pointed 
question is whether survey number 
and th. proceeding's are there- '01" not. 
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SRm ;KART'iK OMON: Nothing 
.,.,~ live me ,nore pleasure than to 
keep ~ Auto-E~change at Navsari 
straJghtway, as far as possible. But 
there are certain limitations. This 
Navsari is at present served by man-
ual uehanges of 1680 equipped capa-
eity witll 1842 working connections 
ant! at \1ta.iting list of 511 as on 31-3-80. 
There are certain difficulties for going 
in for the Auto-Exchange, because, 
first of aU, we have to get the land 
I.~r (lie building to be constructed. 
(2) We ha'Ve to make sure that we get 
the Auto-~ichange equipment. Now 
so fci~ as the project report for thi~ 
Auto-.a;xchange is concerned, so many 
(hings are involved. The first thing 
is abOut the land. The hone member 
fias said that the question of acquisi .. 
tion of iand is taking a lot of time. I 
think the hone Member should try to 
p,e~~u~de the State Government to see 
that the land is available as early as 
possible. An action is in hand to 
acquire a piece of land at N avsari. For 
acquiring a piece of land at Navsari, 
y.re .. are havIng negotiations through 
S. B. <;arua College Trust. This Col-
l~¥e is prepared to spare an area of 
about 8 acres of land; and as and when 
this IS available, we will go abead. 
So far as this Auto-Exchange is <:on-cernea, it takes quite some time· and • it has got to be planned· and in fact , , 
t.~f! pr~ent production capacity of 
supply from IT! is hardly sufficient to 
caler to the expansion requirement for 
t~~~ e*i~ng Auto-Exchanges. I can 
a~sure the hone member that if every-
things goes well, then, tentatively it is Pt6posec1 to allot equipment from 
It new .croS'S bar factory at Rai Bareil-
It'in 19M-as programme. It by that 
tIme everything goes well, then we 
wl11 commission the exchanges in 1986. 

ProlltitutiOil 

• 821. SHRI ARJUN SETHI: W.ill tlle 
Minister of SOCIAL WELFA'RE be 
pleased to state: 

(&.1 wherber there are some states 
in tfi'e coti'rlttY whete prostitution ~i in iJraai'e~~ 

(b) wnether 'cf'~ff~"i ..... 
framed any scheme to deal with flUs 
serious threat which ip;~ responsible 
for mahy ·iul arlll p¥M>~'ms' of the 
society; and 

(C) if so, what action Gevernment 
have de6i~d to take in this re_d? 

THE MINISTER OF EDUCATJON 
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND): 
(a) to (c). A statement is laid on the 
Table of the Sabha. 

The Government of India enacted 
the Suppressjon of Immoral Trame in 
Women and Girls Act, 1956 'which has 
been In force all over the country, 
except Sikkim, sinlce 1958. 

2. The Act prohibits prostitution i. 
Its commercialiseti form. It abo pre-
hibits prostitution in any form in, or 
in the vicinity of, a public piace or in 
any area, when so notified under sec .. 
tib'n 7 of the Act. The ptoblem tIf 
prosti tution as a complex and deep 
rooted social evil is nevertheless 
known to persist in many places, par .. 
tic1ilarly in cities. 

S. The enforcement of this Ae' is 
the responsibility of the State Gov-
ernments and Union Territory Admi-
nistrations. The Act has been amend-
ed recently with a view to :temo-ving 
the difficulties and lacunae experiene .. 
ed by implementing agencies. The 
Government of India also assists 
voluntary organisations to und~rtake 
measures against prostifution by 
establishment of Short stay Homes. 

4. This Act also provides for 8etti1'1. 
up of protective homes, and correetlve 
Institutions for the care, protection, 
training and rehabilitation of 'Women 
and gals rescued from tb. 'Yie. of 
prostitution. 

S1I1{y A1'L1t1N ~: 'a1' 1\ •• 
M1nbiter In h!! statement Ft_ 8111'" 
th1it iit spN- of the NIIt .,..,.. If .. 




